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LRDERS_SHEET 

APPLICATIUN NJ. 
 

; Applicant (s) 	r3 '•Y'. L 

Respondar(S) 	 JY) 

.Aocate for the 

Acoca 	or the Respondant: . 

Notes cf the Registry 	I Dte 	Order of- the Tribunal 
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;nrrn 	116.10,01 	 Heard ('lr.A.K.Bhattacharyya, lean. 

C F f'r 	5Of'P 	 {.dVouriel,appeaning for the applicant 

.e1P/,ø 	 a 	.S.Sarma for the respondents. 

Dated 	Itnv_rth 	 Issue notice on the respondents 

admission, returnable by two weeks. 

Mr.8.C.Pathak, learded Addi. 

C.G.S.0 accepts notice on behalf of the 

.. respccoen#-.No,1 and I'r.S.Sarma accepts 

fl 	 () 	 S 	
1 notice for respondent* Nos..2 to 5, 
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1Y6J/€ YOved L'd1ii4. 	12.11 0 01 	Heard 	 $.r, 
7/o./o' 	 cc(ipsai o' the applicant, Mr. S.5ama 

sej for the respondents 5tated 

he will rile written stat.ementjthjn 
2or 

IV 

Upon haring learned couoa 	the 

/ 	.• . 	. 	
. 	 parLes and considering the asió'qhe 

ca, we admits : 	the applicatjor.Cajj 

for the recrds. 

The 	 trt/ 
statement 

Thin 2 weeks from today. List 

thematter 

on 27/11/01 
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/ . ... ..•.:. 	1 27.11.011 	Written statement has been filed 

1 S 	 by the repondents. The learned ccjnsel 
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	f1.,A..K.Ghiudhury, appearing for the 

.ap1icanthas receivec' the copy of the 

cJ_LtM 	 iI1, 	sme, ani, preys for time to examine and 

file r8jo.no8r. 	 . ). 	.- 	• 1 
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2 Viceiairmsn 

:1zT 'r± 	mbi:) 	 .•f 	 - 	
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been --madeon beharro! Sri I 
R.K.Bhattachiyya bjSri 8.K.Singh, learned 

. . 	

. 	 4codnsel for the applicant for adjournment 

of the case on the health ground, Sri S.Sarmä, 

leax'ned counsel for the respondents stated 

that the case need to be heard •xpcdpy.. 

• ' Considering he Pacts of. the case, the case 

i8 adjourned to 12.2.2002 for hearing. List 

the matter for h8aring on 12.2.2002. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.419 of 2001 

Original Application No.420 of 2001 

Original Application No.421 of 2001 

And 

Original Application No.422 of 2001 

Date of decision 	This the 29th day of April 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

O.A.No.419/2001 

Smt Anjana Goswami, 
Wife of Dr Indra Kumar Bhattacharyya, 
Resident of Manik Nagar, Guwahati. 

O.A.No.420/2001 

Smt Dipti Sinha, 
Wife of Shri T.D. Sinha, 
Resident of Subhash Bhavan, 
Lachit Nagar, Guwahati. 

O.A.No.421/2001 

Smt Saveeta Talukdar, 
Wife of Shri Sailendra Kumar Das, 
Resident of Hastinapur, 
Japorigog Road, Ganeshguri, Guwahati. 

O.A.No.422/2001 

Smt Vijay Laxmi Sharma. 
Wife of Shri Ravinder Kumar, 
Resident of Janapath Lane, 
Ulubari, Guwahati. 

Applicants 

By Advocates Mr A.K. Bhattacharyya, 
Mr G.K. Bhattacharyya, Mr Binod Kumar Singh, 
Mr K.K. Bhattacharyya, Mr Ashim Kr Choudhury 
and Mr Ritu Puma Hazarika. 

- Versus - 

I.- The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Human Rsources Development, 
New Delhi. 

Kendriya Vidyalaya Sangathan, 
Represented by the Commissioner, 
Kendriya Vidyalaya Sangathari, 
New Delhi. 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region, Maligaon, 
Guwahati. 

A 
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Chairman, 
ralaya Management Committee (VMC), 

Kendriya Vidyalayai 
CRPF,. Amerigog, Guwahati. 

5 q  The Principali 
Kendriya VidyalaYami 
CRPF, Amerigog, 
G 	

Respondents 
uwahati  

-By Advocates Mr B.C. Pathak, Addl. C.G.S.C. and 
Mr S. Sarma, Standing Counsel, KVS. 

ORDER 

	

CHO%DHURY.J. (v.C.) 	- 

	

- 	The issues involved are common and therefore, all 

the four applications were heard together for disposal. 

	

2. 	This is the second bout. The four lady teachers 

also came earlier before the Tribunal assailing the order 

dated 12.1.1999 reducing thenumber of sections in the 

Central School, CRPF, •  Amerigog, Guwahati from three 

sections to two sections and the consequent act of the 

respondents in posting them out from the school by 

transferring them on the ground of surplus vide order 

dated 11.8.1999. 

	

3. 	Consequent 	to 	declaration 	of 	surplus 	
the 

applicant in O.A.No.419 of 2001 was transferred and 

posted from Kendriya Vidyalaya, CRPF, Guwahati to 

Kendriya Vidyalaya, Laitkor Peak. In O.A.No.420 of 2001 

the applicant was transferred from Kendriya Vidyalaya, 

CRPF, Guwahati to Kendria vidyalaya, NEFJU, Shillong, in 

O.A.No.421 of 2001 the applicant was transferred from 

Kendriya Vidyalaya, CRPF, Guwahati to Kendriya Vidyalaya, 

Upper Shillong and in O.A.No.422 of 2001 the applicant 

was transferred from Kendriya Vidyalaya, CRPF, Guwhatit 

to Kendriya Vidyalaya No.1, Tezpur. Being aggreved by 

- . 	 --- ----. - J_- 
- 	 - 
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the impugned action of the respondents these applicants 

preferred 0.A.s before this Bench which were numbered and 

registered as 0.A.Nos.246, 248, 249 and 250 of 1999. This 

Bench after hearing the respective parties and 

considering the respective pleas directed the applicants 

to make individual representations ventilating their 

grievances to enable the respondents to pass a reasoned 

order. The applicants submitted their representations 

before the authority. The competent authority, namely the 

Commissioner,. Kendriya Vidyalaya Sangathan, New Delhi by 

order dated 4.10.2001 rejected their representations. 

Hence the present applications assailing the legality and 

validity of the order dated 4.10.2001. 

4. 	The applicants in these applications challenged 

the action as well as the decision making process of the 

respondents in reducing the number of sections in the 

school and consequently declaring the teachers surplus as 

arbitrary, discriminatory and unlawful. The applicants 

also assailed the consequent order of transfer and 

posting as in contravention of the equality clause 

enshrined in Article 14 of the Constitution. The 

..appiiáants lastly assailed the impugned order dated 

4.10.2001rejecting their representations as arbitrary, 

discriminatory andun1awful. 

5. 	The respondents contested the claim of the 

applicants and contended that the order declaring the 

applicants as surplus pursuant to the reduction of the 

sections cannot again be reagitated in view of the 

earlier decision rendered by this Bench in 0.A.Nos.246, 

L, 

	

	
248, 249 and 250 of 1999 It was pleaded that the Bench on 

the earlier occasion declined to intervene in the: matter 

• regarding declaration of àurplus. it was also cotended 

that 



I 

I. 

that the respondent authority took a decision bonafide 

and in the 'public interest reducing the number of 

sections and in the set of circumstances question of 

judicial review in the merits of the decision as to the 

declaration of surplus does not arise. Lastly, it was 

contended that the Commissioner, as the competent 

authority considered the matter, applied, his mind and 

justly and fairly reached the decision which cannot be 

said to be unlawful. It was contended that respondent No.2 

as the competent authority examined the matter afresh and 

thereafter disposed of the representations. in terms of 

the direction issued by the Tribunal. 

6. 	As referred to earlier as per direction of the 

Tribunal each of the applicants submitted in writing 

their representation narrating their grievance. Each of 

the applicants specifically assailed in writing the 

legality as well as the correctness of the decision 

making process of the respondents in reducing one section 

each in classes I to V in the school in question 

arbitrarily. In addition the applicants narrated their 

personal problems consequent to the order of transfer and 

posting out of their present place of posting. The 

Commissioner, Kendriya Vidyalaya Sangathan, while 

disposing of the representation on 4.10.2001 addressed 

himself to the representation in the following fashion 

while considering the case of the applicant in 0.A.No.419 

of 2001. V  

"The submission made by the petitioner has 
been considered very carefully and sympathetically 
and she is informed that due to reduction in 
Primary sections to two sections in Ky CRPF 
Amerigog Guwahati she had been identified excess 
to requirement over the sanctioned strength at KV 
Amerigog, Guwahati and was redeployed in KV 
Laitkor Peak, Shillong. 

With regards' to the submission made by the 
petitioner from Para 1 to 5 of her representation 

it....... 

: 4 : 
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it is stated that the commissioner being the 
competent authority had taken the decision to make 
KV CRPF Amerigog as two section school based on 
number of students available from priority 
category and physical facilities available in the 
school. Accordingly 12 Primary teachers posts 
were/are sanctioned and 7 primary teachers were 
rendered excess to requirement. 

While making such exercise for KV CRPF 
Amerigog Guwahati due care had been taken to the 
local needs of the school as well as the 
difficulties faced by the teachers. Only 76 
students belonging to category I and II were 
accommodated in these two sections. Regarding 
transfer of CRPF personnel to Guwahati station it 
is stated that some times the students strength 
may go up due to incoming of CRPF personnel and at 
the same time it cannot be denied that the 
students strength goes down due to transfer out of 
CRPF personnel from Guwahatj station so it is 
vice-versa. At the time of making two sections 
schools the recommendation made by the 
Principal/Chairman and the Assistant Commissioner 
of the Region concerned has been considered by the 
Commissioner carefully but it could not be 
accepted in the year 1999. 

As regards to her sincerity, deligance and 
personal problems as stated in para 6 of her 
representation, she is informed that as a sincere 
teacher she should have joined at the place of her 
initial deployment viz. Ky Laitkor Peak in 1999 in 
the larger interest interest of the students 
community, after serving 15 yearrs in the same 
station namely Guwahati. Instead she had continued 
in the same Kendriya Vidyalaya against a zero 
vacancy amounts to pay without work. She is 
further informed that as per Article 49 k of the 
Education Code which states that an employee of 
Kendriya Vidyalaya Sangathan is liable to be 
transferred to any Kendriya Vidyalaya or office of 
the Kendriya Vidyalaya Sangathan by short notice. 
Hence the personal problems expressed by the 
applicant regarding the ailments and studies of 
the children and working of her husband at 
Guwahati station and father of the petitioner of 
80 years etc. which are very common to every 
employee should not come in the way of discharging 
public service. Personal problems expressed by her 
has not little importance. Moreover her transfer 
had been effected within the Guwahati Region. It 
may not be possible to adjust her at Guwahati 
station. 

With 	regards 	to 	para 	7&8 	of 	her 
representation it is stated that fixation of staff 
srength of every vidyalaya is an annual feature. 
During the course of such exercise some posts are 
withdrawn and some posts an sanctioned 
additionally due to which some teachers become 
excess to requirement. 
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As per policy of Kendriya 	Vidyalaya 
• 	Sangathan, the teacher in the cadre having longest 

period of stay in the Kendriya Vidyalaya has to be 
identified as surplus/excess to requirement in the 
event of reduction of sections/withdrawal of the 
post. Accordingly Mrs Anjarfa Goswami who had been 
working in KV CRPF Amerigog for 15 years, being a 
teacher having longest period of stay in the 

• 

	

	vidyalaya i.e. KV Amerigog had been identifed as 
surplus and was redeployed'n KV Laitkorpeak." 

"As regards to para 10 & 11 of her 
representation she is informed that at the time of 
fixation of staff strength and subsequently while 
redeploying the surplus PRTs due care had been 
taken to adjust the petitioner in the region in 

• the year 1999-2000. But the vacancies came later 
on is to be filled up by the employees who became 
excess to requirement in subsequent years and 
request transfers for which. the applications are 
called for every year. However, the vacancies 
available at Guwahati station now should be filled 
up from the teachers who 'had been transferred out 
of Guwahati in public interest in terms of 10(1) 
of transfer guidelines and had requested for 
retention in Guwahati station citing junior/senior 
problems and these requests are under 'active. 
consideration. Hence the petitioner cannot be 
accommodated in Guwahati station. 

As regards to para 12 to 14 of her 
representation it is stated that in the year 2000-
2001 only 97 candidates of priority category had 
requested for admission in Class-I which is much 
below for the continuance of third section. In 
2000-2001 also only 94 candidates of priority 
category had registered for fresh admission. Out 
of these candidates even some candidates did not 
fulfil the eligible criteria. Thus there is no 
justification for continuance/retention of any 
additional section. Moreover Kendriya Vidyalaya 
Sangathan can't grant admission to ' all the 
candidates registered for admission as its main 
aim is to grant admission to the wards of the 
transferable Central Govt. employees and defence 
personnel, who will come in the priority category. 
The Commissioner being the competent authority 
could not accord permission due to the above cited 
facts. The fresh admission during 1999-2000, and 
2000-2001 and 2001-2002, are 76, 67 and 75 
respectively. So opening of additional sections 
just because to accomodate the petitioner at the 
cost of the Public exchequer cannot be 
considered." 	' 

7. - The materials produced before' us indicated that 

prior to the impugned decision In the primary level, i.e. 

classes I to V, of the school in question there were 

three sections each which were reduced to two sections 

each. Despite opportunity granted, the respondents failed 

. 	a.,.' 	

to ........ 
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to produce the decision making process as to why the 

sections were abruptly reduced. In the written statement 

the respondents stated that the issue involved in the 

O.A.s was already settled in the Judgment and Order of 

the Tribunal dated 25.7.2001 and therefore, the 

respondents did not submit their parawise reply. It was 

stated that the issue regarding decrease of sections was 

a purely administrative action and the Tribunal by 

Judgment and Order dated 25.7.2001 clearly spelt out the 

issue. 

8. 	Admittedly, 	the 	applicants 	questioned 	the 

legitimacy of the decision making process in the 

reduction 	of 	the 	number 	of 	sections 	in 	their 

representations. The Commissioner referred to the 

contentions of the applicants, but held that the 

Commissioner being the competent authority had taken the 

decision to make Kendriya Vidyalaya, CRPF, Amerigog a two 

sections school based on the number of students available 

from priority category and physical facilities available 

in the school. What impelled the Commissioner to reduce 

the sections despite the objections of the local 

authority is not discernible. In the earlier written 

statement the respondents mentioned abou tt the 

recommendations of the 14th meeting of the Academic 

Advisory Committee. We havelooked to the recommendations 

of the aforementioned committee, but did not find any 

specific recommendations for reduction of sections in the 

school in question. The communication dated 12.7.1999 

only speaks of staff sanctioning. The Government 

direction only pertained to the creation of newposts. The. 

authority no doubt was conferred with the discretion to 

take ........ 
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take decision on the student teacher ratio including the 

number of sections, but that discretion is not unfett.ered. 

Powers entrusted to the authority is thus to act justly, 

reasonably and lawfully. Discretion means sound 

discretion according to law. According to Coke discretion 

is "scire per legem quod sit justum" - "a science or 

understanding to discern between falsity and truth, 

between right and wrong, between shadows and substance, 

between equity and colourable glosses and pretences, and 

not to do according to their wills and private 

affections". In Padfield Vs. Minister of Agriculture, 

Fis.heri•s and Food, (1968) .A.C. 997, the house of Lords 

held that the Minister's discretion was not unfettered 

and that the reasons that he had given for his refusal to 

appoint a committee showed that he had acted ultra vires 

by taking into account factors that were legally, 

irrelevant and by using his power in a way calculated to 

frustrate the policy of the Act. It was also observed 

that it would be open to the court to• infer that the 

Minister had acted unlawfully if he had declined to 

supply any justification at all for his decision. The 

said principle of law enunciated in the area of judicial 

review aptly applied in this case also. No discernible 

reasons are found as to why the number of sections were 

reduced abruptly in the existing school. The Government 

/ memorandum basically speaks of some form of restraint in 

introduction or increase of additional sections. The 

factors those were taken into consideration in reducing 

sections like lack of facilities in the school are not 

discernible from the materials on record. 

- - 	 S  
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Mr S. Sarma, learned counsel for the respondents 

contended that the matter was finally concluded by the 

decision of the Tribunal dated 25.7.2001 in O.A.Nos.246, 

248, 249 and 250 of 1999. A matter if finally adjudicated 

upon is not to be gone into as per the accepted 

principles of law. 

We have perused the earlier decision of the 

Tribunal, more particularly paragraph five of the 

judgment. It was observed, inter alia that in its 

decision making process the Sangathan, however, is 

required to take into confidence the local authority.. The 

materials on record did not indicate any such pQsitive 	
IT 

steps ................. Though, the ultimate decision was 

to be taken by the. Sangathan, one cannot also ignore the 

academic schedu1 	and maintenance of continuity of 

education. The Tribunal, however, refrained to intervene 

in the decision making process as to the declaration of 

surplus. It did not delve further in view of the fact 

that the matter was remanded to the competent authority 

to consider the representations of the applicants on 

merit. The judgment did not uphold the decision of the 

respondents on the reduction of classes/sections. It was 

intentionally • done to avoid embarrassment. 	In view of 

the existing vacancies we thought that the matter would be 

decided amiably and cordially, averting discomfiture and 

embitterment and that was the reason we refrained from 

delving into the matter and remanded the case back. 

The correspondence, those were made available to 

us, between respondent Nos.2, 3 	and 4 and 5 did not 

contain any whisper as to the lack of "physical 

facilities" as well as to the deficiency of students in 

the ......... 
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the school. The impugned act 

reducing to two sections from three sections on the facts 

situation and thereby holding seven teachers surplus in 

the Central School, CRPF, Guwahati is not sustainable in 

law, so also the consequent order of transfer on surplus 

ground. The inpugned decisions including the order dated 

11.8.1999 transferring the four applicants are thus set 

aside and quashed. 

12. 	We have referred to some of the observations made 

by the Commissioner while rejecting the representations 

of the applicants. A decision maker is required to 

address itself to the issues involved objectively in the 

light of the fact situation. He is required to take into 

account relevant facts. He cannot pursue irrelevant and 

extraneous considerations. He is required to act justly, 

reasonably and fairly, not extravagantly nor improperly. 

Fair consideration means cogitation of the relevant facts 

candidly and impartially in an unbiased way. Such 

consideration must dispel prejudice and predisposition. 

The impugned order itself indicated that the Commissioner 

in upholding the decision of reduction to two sections 

from three sections refused even to consider the 

recommendations of the local authorities without 

assigning any reason. In rejecting the representations of 

the applicants he only considered as to the intake of 

admission in the school pursuant to the order of 

reduction of sections. The shool was already running 

with three sections on the basis of sanctioned strength; 

No reasons as to why the student intake was reduced 

abruptly from three sections to two sections are 

ascribed. Even as per the policy of the authority in 

accommodating ......... 

I 

L 	- 	 - 	- 
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accommodating surplus persons care was to be taken to 

accommodate such persons in the neighbourhood as far as 

practicable. The applicants pointed out the vacancies in 

which they could have been taken, but their claims were 

brushed aside on grounds which were not relevant and 

germane. It seems that the authority while assessing the 

merit of the applicants failed to fairly and impartially 

consider the respective cases of the applicants. The 

concerned authority while considering the prayer for 

alteration of the place of posting expressed his 

dissatisfaction over the teachers for not joining their 

place of posting. In his view the continuance of the 

applicants on the strength of the order of the Tribunal 

amounted to loss of the Public exchequer. Obviously, the 

said authority failed to disabuse his mind and which 

affected his ultimate decision. The impugned decision 

dated 4.10.2001 is, therefore, liable to be set aside and 

accordingly the same is set aside. 

13. 	The applications are accordingly allowed. There 

shall, however, be no order as to costs. 

k_03\  ADMINISTRATIVE MEMBER 

D. N. CHOWDHURY 
VICE-CHAIRMAN 

,s 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
(3UWAHAT I BENCH 

OANo 422/2001 

Vi jay Laxmi Sharma 

—Versus 

ii c:i , I . & Ors 

Written Statement on behaLf of the Respondents above 

named - 

The answerincj respondents have received the copy 

of the CiA and have gone through the same Save and except 

the statements which are not specifically admitted 	herein 

below, rests may be treated as total denial by 	the 

I respondents.  

2. 	That the answerinq respondents have gone throuch 

the copy of the CiA and understood the contentious made 

therein It is noteworthy to mention here that the issue 

involve in this CiA has already been settled by the Hon ble 

Tribunal in ±ts judgement and order dated 2572001 It is 

therefore the answering respondents instead of placing 

paratiise reply before this Hon'ble Tribunal beg to place the 

relevant reply controverting the issue involved in the (JAr 

I To that context the answering respondents pray before this 

12 
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:on'ble Tribunal to rely and refer upon the 	written 

taternent filed in DA N246!99 The answering respondents 

jhowever crave leave of this Hon'ble Tribunal to prefer 

additional written statement if necessary and as may be 

directed by this Hon'hle Tribunals 

3. 	That the applicant above named in this OA has 

raised the issued recardinQ decreaseof one section from 

1class-1 to V and it's consequential effects.. The applicant 
Hchailencjing the aforesaid action has prayed for a relief for 

settinçj aside of the order dated 12..799 

The answering respondents beg to state that the 

Assued regarding decrease of section is a purely 

administrative action and the Hon'ble Tribunal in it's 

earlier judgement dated 2572301 has clearly spelt out the 

H issue In the siid judgement the Hon ble Tribunal while 

iddealing with various law the Hon'hle Tribunal observed that 

the applicant is basically concerned with order of transfer 

H and post ing not the consequence under which he was 

transferred Admittedly., the order of transfer was issued to 

the applicant as a consequence of decrease in sections in 

the said school It is therefore, the applicant can not 

ra:Lsed the issue once again in the present OA The Hon'bie 

Tribunal keep incj the aforesaid in mind has rightly remanded 

back the matter to the concerned authority for a sympathetic 

I consideration of the matter without setting aside the order 

of transfers 

The other issues namely method of declaring the 

applicants as surplus, violation of Article 14 and 16 of the 

13 
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Constitution of India and validity of the circular declaring 

surplus were the issues of earlier proceediriq and in the 

judgement and order dated 25. 7 2001 passed in OA Nos 246/99 

and other connected matters In the aforementioned judgement 

passed by this Hon'hle Tribunal has settled the matter 

finally and hence the applicant can not raised the same 

issue again in the present application, same being barred 

under the provision of judicata 

The applicant in the instant case also raised the 

issue regar'ding one SmtChapa Das Kar, but same is not 

I correct Said SmtChapa Das Kar joined the said School 

(KVS,CRPF(meriçjog) on 27.1087 by placing her joining 

r'eport. In fact, the applicant joined the said school much 

earlier than Smti Kar and as such the applicant is station 

senior in the said school As per the policy for declaration 

of surplus it is categorically mentioned that the seniormc'ist 

teacher (station senior) will he rendered surplL1s. 

The contention relating to allotment of work to 

the applicant is a purely administrative matter and hence 

1same can not be brought before this Honble Tribunal as a 

ground for setting aside the order of transfer.  

4 	 That the answering respondents beg to state that 

the applicant has measurably failed to appreciate any 

factual aspect showing malafide in issuing the order of 

transfer as well as the order dated 4102001 It is 

noteworthy to mention here that in the order dated 410..2001 

the authority concerned taking inti consideration the  

vacancy position available modified the order of transfer 

14 
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and in place of KV, KV No1 Tezpur she has been posted to 

L ok h r a 

That the answering respondents while dealing with 

the contentlon regarding the OH dated 23796 beg to state 

that in the earl ier proceeding this Hon 'ble Tribunal has 

elt with the matter elaboratelY leaving no scope to the 

present applicant to reac,:Ltate the j5suC açjainø 

In the Premises aforesaid, it is 

most respectfully prayed that Your 

Lordship5 would graciouslY be 
pleased to 

vacate/modifY the interim c:rder dated 

16.102001 and to dismiss the OA in 

-  limini with cost and/or pasi any such 

order/ orders as may he deemed fit and 

proper considering the facts and 

circumstances of the case. 

And for this act of kindness the applicant as in 

duty bound shall ever pray. 



/ 

(1 

_ 

IA 

V E R I F I C A T I0N 4  

I, flebkishan Saini s/o C. Saini acted about 53 

years f  resident of Maligaofl 
3LULahat15 at present working 

as Asstt Commissioner Kendriya Vidyalaya Sangathan, Maligaon 

Regional (Jffice, Ouwahati, do herebY solemnly- affirm and 

verify that the statements made in the 

paragraphs J 	 are rue to my knowledge and 

those made in paragraphs 	 are matters of records 

which I believe to be true and the rests are my hz.tmble 

submissiOns before the Hon'ble Tribunal and 1 have not 

suppressed any material facts of the cased 

And 1 sign this verificaUon on this the 	day of 

November 	201 

h7 611 LA,4, A,~ 

16 
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DISTRICT: KAMRt Guw1 
	 4 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
f"TTIIT 4 TY .4 'TT flT'74TaMTT 1 'T' 1-ITTU74 TT A TI 
ky u vvi-trui ii DJM'_.I1, 1-11 '.rU YVktfl-i1 I 

IrN _ 	_1 A - 	- - 	- -- 	- 	 A' 
'jriwiiau jippucailoll i'o. 'ihh 01 bUUI 

c1p.KmT 7TTATT AYWKYC1TTA1S1.(A 
iVi 11.. V 1JI- . r LtAIV11 3 flt-U'UVIt9. 

APPT WANT 

T 7T'T (T TC'I 

— VtKU - 

LTNION OF INDIA AND OTHERS 

Krr'JrL't1'N I 

A1Tfl 

• t ri,. rr, 	A

IVIAI iN 	rnrrr, fl fl fl 

IIThItKUI 

Rejoinder flied by the 4ppiicant against the Written 

Statement filed on behalf of the Respondents. 

PT' TATNfl1'P 
s..i_J, i_F S SF SJt 

1 	Ti1 + ~i1. Al%i;I.(1.1+ 	 +i.. 	-.~ + A1;-.- ~ ;1- 
• 	 £ 1a 	IL 	2 	 1W 	 L J1L41AL FA ".Y JLJL.L5 LJI 

quashing and setting aside the order dated 12.07.99 (ANNEXURE 5) 

I 	ji 	rm n+A 11 (\Q 00 (A 	Tt'VTTD 	\ T . 0 .n.,rl +cs rc+ 
aii 	ii aii1 	 I I .sj J • ,.., 	I i_,I J li_k, • 	J atts LJ 	I 

the Memorandum dated 04. 10.2001 (ANNEXURE : 21) and to declare, 

	

ti b,dti 	 ,t-.+.-1 ' 	(17 0i (A'MMTVTTDt' . 11 \ +,- 1- 	.i+rr 

	

ain iiti iviiii 	sau 	 .s# i . J 	 J_2 	 . I 	 uii.i a 

vires to the Constitution of India. A copy of the Written Statement 

41  Cl ,'SWi iS fSt% if f +1, 	'1) tSfl cs *s ties +C1 iS (1 	 l%flfl4 Cl 1-sr. 71-St1 lifltS.4 411-I 	
('S,•54 it, ni I 

Iil'.'U 'U u..liia1I 	t.11'' I 	J1D.A%.eI1L.) iiaS u.e%..ii 	i v'..0 piix ui  

have gone through the said Written Statement and understood the 

	

-4' A 11 4-t,- 	4-- 4-,- 	--1,- 	4t-., 	IT.4-4- 
,OuLcj1L L11V1V.L. tlJI UI SLdLVUicI1L iiiauc iii Lt1 YV IILLCII i.)LaLaI1I1L- ai 

deemed to have been denied except those which are specifically 



r~ 

2 

admitted hereinunder. The Applicant also reaffirms and reiterates all 
41 	L 	 4._ 	 . 	 I 	 T.. 	lfriAr\1 LIt 	Li.W1IItIILS iiiauc iii tjiiitiai t-ipp1IaL1oII P40. 't.Y/LUUi. 

mL 	.L. 	 -- ..i 	:.. 	 i 	' 	t' .1_ 	1r:4.4..... iiw.t mc stawiiiciits ifl.uc hi paiagiapii 	Ui mc VViiLLhi 

Statement are not correct and true and the same are denied to the extent 

-•--- 

01 Lneir hi ,rIecLness. 1fl Li hiS coIlnccLiohl, i say LilUI. uic non Ole 

Trihinil in itc Tudoment pd Order dated 2 5.07.2001,    nnined that the -  

" 	 i- 1 	 1 	 1 	T 	 I 	t. 	A 	1 	 1' 	1 	1 	1 matter e remit tea to inc Kesponuenutnont.y tor a iresn LOOK anaI  

after consideration of the whole matter viewed that "ends of justice 

will be met if a direction is issued to the Applicants to make individual 

renrepntntiiin venti lti no their oriv ne n oint the irn nu anerl nrder 
- 	 - 	 • 

1'; 	1' 	 1 	 • 	 II•. 	 .1 	 • 	 '. 	 I 	I 	 I or transier ana posting in aaamon to tne representation aireaay maae 

within three weeks from the date of the receipt of the Order. On receipt 

of the such representation, the Respondents shall take note of their 
cyr  p ievances I11 ,-1  fhriftr 	QJ1PI1 tIrlfcrriQtp rAr 	r lla,in thirir 

grievances justly and fairly as expediently as possible.". Therefore it is 

hcriiit- h, 

 

	

1lflf1ir 'inri nii-lI11T te 	t1it IQQ11PQ ifl7Ali7d iii thic flsfl afl 	 sO.J 	 Las. 	 Las 

Original Application has been settled by the Hon'ble Tribunal in its 

111(ltfV1pjf 	)t1f1 flfAa1 	rh,fcit4 ') 

 

	

07 Infli o 	 h1 

	

.'.I 	 .% 	 S 

Respondents. I further say in this connection that the Written 
Q +.fmyi mit 	cilirvt +ttl 	4 	D cr',- t-  A rifc 	; *1 	i rl tr 	(1r 	n 1 J tLLLLJ1 	 1L 	 ILi 	 ç1 	 1 11C4.A 

Application No. 250/99 cannot legally be taken into account as the said 
A .,.-.l , i- 	 A 	 n-i'  f c-v nil' y 	 r +1, 	n'csrac, A 	T1 1.4 'YVO. 	4L 	J,vaL .JJ. 	titaiiy 	IJJ 	I..LIe 

However, it the 1-lon'ble tribunal is inclined to rely on the same, I 

submit that my Rejoindcr filed on 15.10.99 against the said Written 

Statement filed on behalf of the Respondents in the said Original 
em -4-nlr em,, ,, +n fin ei.4nrn em., 	-. +1, em am +nrnn+ em rlp1Jll%.at.Itiii, iiiay aitJ Ui'.. I.aA¼'I1 JIALU 	Jfl)1U1aLJL'.i1I AU t.W.. 111LS.e1a0L 

Justice and fairplay. 
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3. 	That with regard to the statement mentioned in paragraph 3 of 

CT LL1L 	 4I----------- LiL 	VV IILWII OtULtjj!11L I tat LIIUL Uvifliiiis 111uu 	uiztii IIItLLI 

factually correct nor are 	they legally sustainable. I state in this 
LLlL1 	Al: _L:...lI_. 	 1:LL l_..4.1 LI._ 	 L. cu11t1L.Io1L LIIUL LIW t\ppilt.,UiIL. IS 4UdiIY OIIttIIIU WILH 00tH LII J0IIILS 

• 	 involved in this case iirne1v (i' reduction of sections frnm section - 	 - __---, _________J ,  '- ------------------------- 
LL._ 	L 	 l --------- T L 	T _.J I\ L. 	f 	1.L 2..... tiute U) tWO 111 IaSS I to V anu Iji) traiisier oi. Ullt.ZiI1l. 110111 

TCendrjvi Vidvihivn (1?PF Americnu to Kendriv Vidvbiv I nkm 
--J - . •1 — ,i 	 - , - --- ------------- 1 - - —) 	 - 

A 	 1 	I 	I 	A 	1 	 I 	II 	 1 11 	1 	I 	11 	 ('II f-iccoruingiy, inc JippIlcant cnaiiengeu tile legat vaiiuiiy 01 LflC said 

Orders It rnv he stited herein that the rhnter X of the Fdiirtinn 
— 1 	 -------- ---- --- _ ---r_ ----- 

Code of the Kendriya Vidyaiaya (hereinafter referred as 'Code') 

contains the various provisions of admission of students into the 

Kendriya Vidyalays. Rule 88 of the Code is relevant for the purpose of 

this case. Rule 88 provides four categories of students to be given 

priority in admission to the Kendriya Vidyaiaya. But the KV, CRPF, 

Amerigog has followed this Rule more in breach than in observance. 

As admitted by Respondent No. 2 in his impugned order dated 

04.10.2001 that "its main aim is to grant admission towards the 

transferable Central Govt. employees and defecse personnel who will 
'rt- j 	 fJ-t. r.rrr+-, oaf 	rr-t," 	f ar1- norc, that fhwi PnQ 	tii- nt-ifo h1a'ty. iia1 	AL SI flU LiL S V 

	aLsJ• J , fl 	 S frAAL L1S 	 AL V 

completely lost sight of the provisions mentioned in category (ii), (iii) 

-,-1 (,\ nffI,4. D11i. QQ ,sffiia Cnrla I 44ia.. crfafa f
-c hai vtwy C41S 	V  J L LIL j4-j 	 L LL 	 A L4L ULI 	 AL 

to atoresaiu 	categories are given admissions to KY, UKYt, 
A .., an n-fl wy +1. ., 	(Sn., 4-cs-si- finn Cs,-., 	,5s1 nt-a nil i-i, a n -fui ,I a,s+c-i •4- Cs., a n ant-in., £LLI%s1 	 1114.511 11 .waIlIIsJI. a 	11I111SJ4.&c11s. clii Lt14.w aL%44.w1iL. 111 5J11 	.%s4.s(.i5J11 

of classes I to V. Inspite of the stay order dated I 7.U.99 to the 
,a,Lin+n.-, 	4L' +L. nan+s-s...n 'rr,-L 	av.,s-s PT 	i_mi-as-I 1') fl7 00 	fi,a i*1411sJ 	0 	Li1 	 %14.4 	1VA1LISJ i3O. 	iL4.i 1.\/l 	 ui 

Respondents continued to violate the aforesaid stay order by reducing 
+l-sn i-i.. .-nnn,-s n+- i-s., s-i i-cs 	+ s yes s-s nn -f-  es., s-s cs-..., ,.i ni-i s-i ni-i I +, 	'(7 s-s., A +1, nresl-s'. ui uii 	 ujjj, tu -vvj 'uni uuiu 	 i Lu v aiiu 

refusing to register and admit the students belonging to aforesaid four 
sis 4 	.s.s-.4-.&. 4Ln.. 	 i-s__s-I 	•.i-s•• .-i Li5-. tU11, IJIUY LO jL4L11J LIiU al uiiaiy a-flU Uiflauna-uic U.sLIUII LU 

reduce the sections. 'I'herefore. the Respondents deserve to be 

Ôé 
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proceeded on contempt proceedings under the Contempt of Courts Act, 

1 -/I 1 
I (--71 . 

4 . 	1 jUl U1l stattes UlUt. t.11llUl WI! LIpLO the UW 01 19 years IIUVO 0L U 

findamental right to receive free education as ingrained in Article 21 

	

-- 	-- 	_l__l_.__ 	i 	- 	l_ TT.l i 01 tIle '.AJflSL1LUUOII 01 inuia anti as Ueciareu oy tue non Ole Supreme 

Court in the case, namely, Unni Krishnan, LP. — vs. — State of A.P. 
fri 	 I 	A rr 	j rirT-. Cl , 	r% 1 'lCi \ ml 	1' 	 1 iwport.eu in /-UK iii 	zi io. I nerejore, Iwsponuents cannot. - 

nntithtinpi11v refuse to admit the nrirnrv Schnn1 ctdentc on the 

1 	('1 	 • 	 .. 	• 	 'rr 	 • 	I 	 ('.1 grouna or aecreasing section in iasses i to v in vioiation or me 

fundamental rights of these children who want to take admission in the 
Y7TT ITTT' 	* 	 I • •I 	T7TY FlriTi 	I 	 II .1 i v, irr, imerigog. I st&e tnat me i. v, tKrF, nas got an me 
infrQtr11(t11rp anti c'trpnci-h  nftpgohprQ tn inj1-  nrin,rv t-lil'itinn to -'-'---r' 

the children belonging to aforesaid four categories. Further, the 

fundamentl right of obtaining free education by the students upto the 

age of 14 years is to be determined in the light of Articles 41, 45 and 

46 of the Constitution of India. Recently, the Parliament of India has 

amended the Constitution of India by introducing the right of getting 

free education upto the age of 14 years in the fundamental right 

chapter, namely. Part III of the Constitution of India through the 93 
nt- laIl,-lvi,ai,1-  rif fl'ia ( i,nf- f,,f,-ii, ,-, f TvirIn ni.i-1 r.A-ar fl,c1 n aii,4,j,avtf +la t iJA. A1T 'Jj1. iL t IL%JLL 'JL i11%41€4 (4IIi.4 LLLL iJI. (4i1i%.i114LjL.jj I- ILL 

right of getting free education upto the age of 14 years has become a 
ti a-in.., cin+n 1 .. rrlsf 4_er.. ri ,1 as-I I-n r fit a ('r.., n+.f,1 f ti -.f T., a-1 ,. Tl araf en +1,0 LLI11LLILt.T11L 	LL11I. }/Lt.J ilt.4tit.4 IJJ LIt%i %..atJLL3I4(4L1Ojj tL ILL.*IC. i. 1iLt.riOt, LLL 

Respondents could not have restricted the admission of students 
ha1s-ii n ti at ft n friends-. al fr.... ,, n+anne an ,-.., fl, a nra-i,,.-. iI --.f rat-I,. n+ ci., iAJ CLLiJL SaaCIL¼4 .IiJL4I %aGIVtJj 	 till Llja 	ltJi4lti.4 .J.L I 	&L3LItJLI IJL 

sections from three to two in Classes I to V of the KV, CRPF. 
A -. fir. 	. 	.r. .1 +. ,,., , f 	f tr.el nfl, 	1 	. l, .-. .. f fIt , ,. nfi, Cl 

	

UI VItJIautju ui 	ILIjjjajjj.iuj II5IIL ui. LIIU 	uun. 

Therefore. I submit that the memorandum dated 12.07.99 issued by 

Respondents No. 2, decreasing one section in Class I to Class V is 

liable to be set aside and quashed on the ground of violating the 

T 
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fundamental rights of the students belonging to aforesaid thur 

	

- 	 1 T77 	flTh 	A 	 - at  WS eIu1! ±UHHSSIUII IHU) L11X . V, 	 tiiwiigog. 

mL 	1__ 	
- ___J 	 _L A 	c C L J. 	I lUlL LIIV SU1Wlh1tLs liRtue ill ptuauipii 't 1tIU .) UI LIM VV1ILWII 

Statement are categorically denied by me as they are absolutely 

irrelevant to issues, having no bearing in this ease. 

'T'l 	T 	 I 	 V 	 1 	I o. 	mat. I staie tnat. we aiscriminatory t.reat.men t  nas ocen met.eu out 

to the Applicant in violation of the Article 14 of the Constitution of 

India while issuing the transfer order to the Applicant on the ground of 
heina -znrn1nq in the VV CRPF,  Anierjaca The records wcii1d chcw 

that all the lady teachers who were rendered surpius in other KV 

Schools of Guwahatj Station have been accommodated in the 
I 	 I ' ml • 	 I 	 • 	I 	I 	1' 	. .1 iuwanat1 station itseir. i nis is borne out Dy tne tact mat one mt. 

TTQh* (Th1,hhri uiac rpnArp1 c11rnh11Q / iiv('pc in VV flcrla.ir liil htn 
5$ IJ*flA. 	 SSAJ.&teLfl tt V V fl.J 	 S %Va .3555 	 F 

	 Se 	 SSS £55455 I_'...Sess 

transferred to KV, Maiigaon and similarly one Smti. Puspa Lata Gupta 

who was rendered surplus / excess in Ky, IOC, Guwahati had been 

accommodated in KV, Maiigaon as indicated by Memorandum No. 10- 

2/2000-KVS(GR)/5188221 dated 08.08.2000. On the date of passing 
9 

the impugned order dated 04. 10.2001 disposing of the representation 
1 	ñQ iflUl 	r.f f1ii A 	I1')v%f tIirs .jñrv 	Ifljr\ 	fl- c. . 	 A LII 	I jJJIiii L, LIIt 	I 	 14LI 

available in Guwahatj Station, one each at KV, CRPF, Amerigog, 
vi mr 	 FVVVe1 	V17 	1IeVf 	j fl+ 	 fllie- 	 1fjV3I TT3II' I i'.. v, 	 . '4 I.JIJIIILICLLI GILSI 	i-s. v 	.iv.iaiiaOii 	L 	(4 vv aIIaLi. iviit SeC  

(two) more vacancies had fallen vacant in between 13.08.2001 and 
(14 1(11(1(11 

T. I 'J .JVJ I v.+ 	V'7 	fl-.,nc aL 	1s. V 	.L.LiC(4 14 	CLtI%3 
TZ'7 	 v.A I's.. V 	.) G1,II OCI%4 	CL3 

A..v.+ 
IVLI 	. 	£11 CLLI 

flnn 
1-i.3 

resigned from service who posted at Ky. Digaru,again Mrs. Rita Kalita 
VV Lv. ci S. rr...lp.., 	 ., Tv. n ..cs n.-1 1, . .4 +nlrrs 	vyesi,, *,+n.n, rn+.re-sn. nn+ v. A vyjj4. Wcz. vvUlriliig 111 fs. V, Jaiivau iiau Lars.n v.i4uLaiy 1'.Ui'.-iiis.iii U4 

her resignation was accepted vide KVS/(GR)/1 6658 dated 05.10.2001. 

	

Ti.4...,. T 	 1- 	 cJci-A 4. 411 

	

. 	 iLv 	Uy ueen 	¼FU1IIIHOUiILU IA) 1Ji1 tip tie 

vacancies either at Digaru or at Jagiroad during the period between 

6~~K 
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13.081001 (date of my representation) to 04.10.2001 (impugned order 

41 	 ...4' .gL.. 	 A... 	__-.-.. . 	1\ _.1 
IWJL.1II 	LLR 1pLst1ILa.LIo1L UI L11 /-Wp1I%.#t1IL - uiiiiCiUit . 	I) 11U 

thereafter also in conformity with the transfer guideline: dated 23,07.96 

/A..__. 	11\ 
t1LI11tXUi - 1 1) 

A 	.I - - - - - ----------------1 	 •-. - .. --------- 
ti HOLOO 	01 LI1 uioresalu ivimoraiiUUtn uatvu 

08/9.08.2000 is annexed herewith and marked as 
A TTT'7T T11' r% A 

t1INt.AuKr. —I+ 

Tiat I state that on perusal of the Memorandum No. P.2-i- 

1!2000-KVS(E.IV) dated 26.09.2000 would clearly show that even 

	

(S 	 I 	 • I 	.1. 	 I 	 . 	- t 	 I transier maae on request Dy tne incumoents at uuwanau nave oeen 

accommodated at Guwahati itself. Smti. Tripti Borgohain was 

transferred from 1KV, 1OC, Guwahati to 1KV, Khanapara, Guwahati, 

Smti. Jharna Choudhury was transferred from KV, Maligaon to KV, 

1OC, Guwahati, Dalimi Das Seal was transfer from 1KV, 10C, 

Guwahati to 1KV, Maligaon, Guwahati. Similarly Neelima. Baruah was 

transferred from Ky, Borjhar to KV, 1OC, Guwahati. 

A photocopy of the aforesaid memorandum dated 

ic no innn ; 	 %7af4 	afti nvrl vinrl,aA 
,J.'./.' ..ISJ%J 	I..I 	CIiIL%.eL..4 	II.L V'LI.IL 	&LIL4 	LIL4II%4 	G1 

ANNtXUKL-2D 

That the Respondents have created serious chaos and anomalies 

	

'1' 1 a 	 rift,. •r *t it 	a t in 	i ti tan ni, arc, frnen (.i  
VV jilL, LI LIi. Li! I LII, LII'.t V j jO L4 	t.LiaLitIL,i , LI JLII ..J LI V\'ajtaLI LI LGILL%.J11 I4LLL.JLi1 

the transfer guidelines. It may be pointed out that 6 teachers namely 

+ 	D 	 Q,.,.,+ V .  C..,+ 	xi0.,.,-0 (.,.,+ 	T 
IJillu. A * LyualIIia, LYILILI. 1.. '.JU)VV.1iII 1 	JIIIU l'4LIIILLa '.J'J.vva.IuI, 31111.1. 	J. 

D. Roy, Smti. M. Das and Srnti. Nilirna Goswami were transfrred to 
i~: 	 ',i r 'wni

they VU LIU 	t U W 11.L1 .) LLIUi1 V 1U ui UCI ULU 1. VU .VV 1, LIIUU1I uiy 

were not senior teachers having longest stay in the Guwahati Station. 

Mv 
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According to the transfer guidelines the teachers haviing a longest stay 

UILU S111O! 111 U1 MUtIOII siiuuiu ue LrwthIifu iut. Wiuiuut u1sLuto111 

the JunIor teachers in the Stations. On the date of transfer, namely. 
P'l1 At 'AA1 	- 	 4. 	.1_,. 	 -. 1 .'JU.JU1 01. tue aiuiesaiu u teaeiiei, tuCi.e were many waiieis 

senior to them in Ky Schools of Guwahati Station but those senior 

teachers were not transferred out of Guwahati station in conformity 

with fnrecid trnnsfer nideljnes T-Tnwever when the fnreciii1 i ------. 

teachers pointed out the said favourtism, discriminatory treatment 
given tn them apd the rhitrirv antion nf the Pesncindepts they were 

again transferred back to the various Schools of Guwahati station at 

Giiwhitj by eneeJjno the nfnrP. ,qnjt-I trnfer Ar(pr rlterl 91 () 9flfll 

through the transfer cancellation order dated 22.11.2001. I further say 

in this respect that the forwarding list of employees who have served 

for 5 years or more at the present station (Guwahati) in the present 

post (as on 31.03.2001) in the priinay section issued under Memo No. 

F.i0-8/2001-Kvs(GRy18557 dated 19.11.2001, has a bearing in 

deciding the issues involved in this case. This list clearly shows that 

the Applicant cannot also be fransferred out of Guwaliati on the 

ground of longest stay in the Guwahati station as her position stands at 

serial No. 26 in tile said seniority list. It shows there are about 25 
flrl, nhesty lr l'lflTli,rlcr lntinc.i-  cfri, 1*1 f1it (11TflI1fl+; (4J%J V 11i 11(4 V 111 1Jjj%( )I.44J 111 III'.. '.J 1.4 V( (411(411 AAL1.Jjj, 

.4 n+ari 4. III) LlJJpj, 	J.L 1.LL.. 1.1 (1Li.3Lj 	at1.''11a14,1I 	4JI '..41 	.4(4V44 

22.11.2001 and transter guidelines and the seniority list at 
(nil n+ fl+flfl n.. .4 fl+a(4 1 0 1 1 1 ()fl 1 	- 	 flfl (Vt7((,.4 1 ara+n 'J 14 VVClllaLt 	11JL4 ¼4UL%,14 J. .'. J. .4 ..'J'J I. at 	a1111%t1.%...4 i1%,1 '.LlJ 

and marked as ANNEXURES 26.27 and 28 respectively. 

9. 	That I state that even today there are quite a number of 
aIft.1 dViL1Utuj 

.4- 
il.L 

C 	 1/- 	4-t-..- 	 -,., dvvLuL1 	iiflu,ui 	in 	uiv 	.iuvyiiii 	11011. 

Moreover, there are four vacancies available without posting anybody 
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against those vacancies in KV, Digaru School under Digaru Station, 

P\ 	1. 	.....L. £ 	c'... I. wHI1I Is avowt 	tuns. way nutil JuwaII4u. .cven now uiei are 

two vacancies available a.t Ky, Jagiroad in Jagiroad Station, which is 
1_... 	 /t 	rL 1 .) UOOUL / Kills. 	I IIIIIWS) away flOUt Juwaiiat1. DULII LUtZ pialxs are 

well connected with Gu".ahati by Bus services going through National 

Highway. Therefore, I submit if the Applicant is transferred to one of 

the nles nrnelv Dini t. Timad inst the vcniec nvAnhIP, 

there, she has no objection to join there in order to tie over her present 

difficulties as stated in her representation dated 13.08.2001 and the 

present Application. Therefore, the Hon'bie Tribunal may kindly direct 

the Respondents that if the Applicant cannot be accommodated at 

Guwahati station thin she may be accommodated either at Ky, Digaru 

or at K\T, Jagiroad against the vacancies available there as stated 

above. 

'Li 	
............ v 	

J7 T?  \TPT1TPIXTTñ1T 
.t.asss.I S1A 



- 

9 

VERIFICATION 

I, Smti, Vija.y Lax_mi Sharma, wife of Shri Ra.vinder Kma.r 
---------- aged auuui. tI yei wuiiuiig 	ruulaJ.y ieaciwi Hi .E\WL1UHya 

Vidyalaya, Group Centre, Amerigog, Guwahati -_ 781 023 in the 
A  uistnct. 01 	amrup, tIssaIIi uo iiereoy soieiimiy auiriii and ueiare, 

that the statement made in this rejoinder in paragraphs 1 to 9 are true to 

my knowledge, belief and information and I have not suppressed any 

mtrii1 fk-w.tc 

And I sian thisrictindpr nti this the 1 Sm  dv of Tnnrv 900 

.,-' 	I ai uuwanan. 

U  U APPLICANT 
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-• 	 • 	 t 	 - 	t 
-, 	 . 	I 	•.• 	 •' 	• 	 • 

• 	 • 	. 	l<11NDi .tY'\ Vt!) YALA/A SANGA'Il-!AN 	 ' ' 	 . 	 • 	
RE(:foNAr. oiricF 	 . 

	

. 	C(IAYARAM gij IAWAN • MA LiAON CHAIU:ALI 	,-• 
• •0 	 • 	 • 	 GUWAHATI : 12 	, 	. 	• 

• 	
No.1O2/2OOOVS(GR)/jq j 	. 	 . 

Dated :06.08.2000 

• 	• 	• 	 I 	 •• 	• 	•: 	

• 	• 

Duo to the fixation of taff strength in' -- ,Ken'drJ.yai  Vidya1y •for the year 2000-2001 , the staff, lb OXCOSS of the sanctioned • 	strength in cek'tein Vldyaiayas is required to be redeplbyea aaitst the ex1ting 'Vc3CBtieS in other Kendriya V1dyeI0ys. Accord1ng1y, the 
following teachers are redeployed in Aho Kndr1ya Vidyalayas shown 

names in public 'intore3t with Immediate effoct 4  
DGslnati(n 	Transferred 	Transferred to 

• 	 •• 
01 Dr.fl.K.Bharti • PGT(Hindl) 	No1 Jorhat' • 	E3RPL Bongaigaon 02hmP.N; Singh 

• TGT(Maths) 	BRPL Bqngaigaon 'No.1 Tezpur 	• Q3- ,SmtPutu1 Doy 	 • 	Mali.gaor • 	CRPF Amorigog Q4SmtA.tThagwatj 	 • Maligaon 	 Borjhar' 05.Miss N.Goswamy 	TGT(Bio b )" 	 MaIigaon 	 Khanapora 0t5 .Smt Ardhn Singh TGT(Hindi) Mllçon • 	• t3orjhcr 07. Sh 4  P-C'-Vishwakorma 	 pes 	 CRPF /\merigocr O3,Sh'V. tinçh 	 Nol, Tozpur 	Missnmri 0 9 Smt.S..K.Cho6ciiry TGT(S,St) • Ma1igion • • 	Noi Jorhat' J lOSmtLKyndji' 	/ 	• 	 H.V. Shlllorig • 	L8itkor'poak 11 .mt4nu Dte ., 	' 	
It 	NarElngi 	 • Miscl Cantt.,' 

	

—l 2 .SmtUshphabnra, PRT 	Oorjher 	 Maligoon 13 Sh .K''K 	ita 	1l • 	Bor jhor 	 Tezpur No.2 14 Sh 	
. 	

• 	 eFIPL Bongaigaon 	Lokre • 	' 

	

• 1SmtkANfllJ, 	• 	' 'I 	11PL Longaiçjaon 	
r4aligaon
ok±ajher' 

	

• lO,Srnt.Pus h •Lata Gupti 	 lOCCuwahoti • 	• 	 . 	 • 

Copy to's— 	• 	' 	 •• 

	

• 	 • 	• 	' 	For Assistant Commission 

1•. Indivliuçi concerned with the direction to gt himse1/herse1f. 
• 	• 	roiievo 	1thrnediatly q 	• 	' 	• 	• 	'' 	• 

2.11-io PXinCIPa1,KV,WIOre tacher is presently working with the 
direption to relieve the concerned teacher Iimed1atey under" 
inti;rutlon to' this office. Tho iricumbe61 is oligiblo to draw TA/DA 

• • as per KVS rules,Incaso teachers on leave/absent he/she should be 
.rellevod in sentia'wii, tmrnodite ofect 4  On no account hls/hor' 
r.lioving shu1d be dci1ayodNo pay and allowances should be drawn in 

• ro;peot (if thu tns'.'1 toochQr wlth effoct from the da.to  he is zJ: 

	

licved/c1iomQd to havQ boon rolived, 	' 	 • 
3,The prInc±poiKV where 'teecher has boon prtod on transfer with the 

diciot intimate the dto of joining in respect nf lithe teacher 
concrnd to the undersicnec immediately, ' 

4 .Dr .E'Prabhake,•Edn,offjcer KVS(Hqrs) for. information' w.r ,t • his 
latter No. 1 _3 /2000_KVS(E,III),dtCd 4/8/00 and letter No:418-20(Su) 
2000/KVS/E.lv, dated 4/8/00, ,  

: 	• 	 • 

Ec 	"I( 	• 	I • 	 • 	A3sintant Comnissirn 

	

A.• 
	• 	 • 	Certifted to be true Copy ' 

	

rial• 

	' 	' 	 ' 	'•' 	• 



•1 1J : 

0• 	 'KE 	VIDYAL?A S2, GATR 
SECTION ) 	. 

mntit.'..thi.on1 
h;ilitc.d Ji;.L 	S 0 . 

1' 	2 — 	,' I oo 	KVS (E. rv) flA ri1 	26 _f)  -2 rftfl 

,... 

Th 	trnfez' Of 	U-i o follow.t.ng  i?rinuiry ToQchtr: 	ri.io 

!ieby 	cre.1 on xuqucst:—  

Si. Nne of IRT 	 . KV where KVWhere 

1 2- 3 4 ---------------------------------------------------- 
Mr./Mrs/Ms  

 .uakshiv. Nadu BheentunLPaLflam Nc,2 	port. 	E3Ui 

 ' 	Sannai 	1.r , )d i ra No.3 Cochin Bheemui Ptnam 

1 	icJL No 4 Coch..n Wn 3 Cochin 

. KhepcaJ iu 4 Cochjn 

 ,Shaj1er1dràKurnar .UrnrolCantt. - Khaptail 

Paui A h Obtp.L2m 140.1 POxLL13r 

07. Ch.ttra D'ii' R .  Wirjcr I1nrnd 	0 	 . OtopI.in 

1.LZ Manrnad 
ci  

.O npr 	&4.rI Oj1ar AFS •.Th.cjrc1kh3hd 	SEC1J 
10. SO"i''y: 	Gartsh Hi8s,ameri 	- Ojhir AfS 
11 

 
0-ohn,  NG fokra 	 Mis arnari 

12 fltpa Do.Brman •Choua AFS . 	Lokr.ti 
13, Sophth Nir 	. 	. 	. Arav]cadu No.1 Port Blair 

0 	14, K 	Madhu. 0  Mandbvj. INS 'Arv&cadu . 
15. Hurn 	KOUSQr 	. No.1 Itar3j Moridvi 'INS 
.1 ,6 3hohhEmn 	MishrQ No2 ItQ.rsj NO.1 Itri 
1 •PriyQdarthin.j JJu.y . No,1;Itcrsj 

lB. Dr. Jzyaprdsh Jai.s'ai 1'10,2 Itrsj. 

190 S1< Sharrna' 	 . 	Hoshnoibar3. 
-' 	 0 	

'Ngr 
A SW3thy Rthppon 	Arkac 

22.. .Saah SheilaA\nthony 	Su,iur 

Coinibatoro 

(rtf rd to be true Copy 

'id vocate 

ib.2 •Itirsi 

lo.]. Itri 	•. 

No.2 It..3j 	0 

Hosh(flc:Lb.::1C1 

0 
 N0 1 2 Por 	L1J.3;LJ; 

Aravcnkctdu 
0 

 Sulur 

/ 



oft 

S 

/ L 	2 	 0  3 / 

K Pi:ern 	
. 	 Avdi 	 r  Co;Lo h 	

No,j T 26 mbararn 	CLRI 	.ennrj PT rjJ 31 	

ts J\? 	 Nc;, 1 irJJ fl 

23, J1101 	tr . ll.2 Frr 29, 	 pur

Snj 	
1Orb1. 	

F 	iII1,1)!•i ut3
lialgarh 

Kn 	 Jtt 	NW Ktrnj 1. 	G 	
0  

32 	 No.2 Por1djcherr. AFS vcdj 

	

. \'Jay Lxj Hbbu1 	IISc BangQ1c 	No.2 33g. 	
.  34 	 CF Yh]j 	uSc , . : 	

ErnkuIan, 	 Cfi 3. Iejthjk.S 	
•No,4 COhj 	

-- Qku1am 26 V 1 cii 	JO3eph 	

.o.4 Cocln 

	

fli sha ChthkrV. 	 h 
 Pbj .. 

	....Jgi Road SR asu  
39, 	 Umr Cmtt. 
.....

................. ...................... . 	
0 

etxjai D 	
Si111g 	

Borjp1 
.. 

0 	 . 

e 	
amesh Kunia Sudha 	

. No.2 Pw:t 1jr 	UF Ivd 42, Va 	 1 lrj1ldx.a: 	

AFS 
1)011  3. S Lkshmj 	

00 

441. i. 	
1 arj 	: N0e3 	1aba 	e.ltron Ng 

(Cannanore F.2) 

	

Mr1 Go,t 'ingh 	
rnj lciw 	

No.3 COJ.aha 46 Shurn Gupth 	
. 	NO3 Q1ha 	. Kran 	NAD  1.47 	

Pfla Q'.pth 	
Karanj Nmtllanlala 4 	

No.3 Coi ,3
e. Jv 

49. °O(' 	'. 	00 	
Bi13ry 	0 

5. SuJ 	bh 	. 
 3 No 	iknr 5eena ose  

Par 	 . 	
o3 2iJ:ic . 

0  
• 	, 	, o. J 	Nunç 	.l.LUQ 0' •. 

r—, 
nil N11c Lfl  '.9 . 

.: 	
•0 

• 
0 	

u t) b true Copy 

jvocate 



- 13orj1ir IO 
:7,.. 	 1jx 

- 
WOo 11JU.blj N2 	l'tjifl1xu 

Rharti Krihno K0n1blo S1to1pur Nu1 iluLli 
53.Sabina Saveod S FIk N1fl Karanj 

60.m-cm1ji flaLiya l\T GLrIL £ 
61 	M rxv JyLi FTLssar Cintt.., IT j 

. 	shnu Uov Upadhya Pissghat 1L'ç 	(- 
C3 4 	R. 	T 2arnb 0. Ltni Cmjii - Pdyozlnu: 

noh i(urriar Yadv Aml 
6S 4 	Trnj-aL 13k.tti NO 3 .Etcri  
6C. 	Trpt. I3a1aJi OP Bhandora 11o.3 	Itri 
57 	rkh 	i 	Joge No.2 APS Devldl OF I3han6n 

3. 	Chanp 	I)..13hat"Jia AFS Oj.iar 
t 

No 	2 tbr3 	flvi 	I (39, 	I'TaJ md. 	imuy . RipuE , OJhcr A1 
70. Satguna Naynk :. . . PUr  

• /1. 	.Lfl.3ana 
ITI Rci {3areilly ;]3acheli 72. 	Fllpo Da c.id.-• 	. 	,. D&mboiJh-Lcan1p 1.3 	

. ir 	1 	1.7mrial- ru o. .1 KrgoU 
74 1 	Ran arla 	

t.L4t? 
5 ihme.dna 	N g.r 	o.1 

ShIUong .. ____ 

Litkorpj( ;  

---- --

H8ppy 	ily, Shi1ion_— Shilicrig 76 	Sushrna Sha 
No.1 PSS JQcThpr Laitjcor Peak, 

..... 
Sn SQroj 

Dfleh Chandra. 

. 	
. ItFS I'1O.1 Jodhpur 

Tiwari Za)thin Gnqtok 79 	Praven KaUZDhi11On . Nc.1 	Co1abj 	. Jtitogh 
SO4,, MaaalsaVyas 	. No.2 	o1b NO.1 COlabo o, 	RaKithort 	. 	8i;iç 	' No.3 Co1ba No.2 Coiba 82 4 	•: 	

. .Ap 	&i 1c3 	Co1ab' 
834 Kusu 	day 	' Aiiqar 	. .• 

. . 
A1igrh: E. 	NQre3h 	I'uji' 1(ai 	., 	. fln;wc-' 	.. RL 

E.).. izabeth 	flüw ard 
£ i13W'r 87 	Ne1  &h.1J.orçj , - 

Now 	e1h I 
11 11.4rna 	LI 	Vr Ncw 

39. 	Gupta 	 . . XJ NW 	T'.in 

eri.fcd tobe true Copy . 	. . 

/ 
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Srinçjr Nu.1 

No.2 Srjnag 

Dsi' Dho1chc.r 

£Jr15(.j 

Lakhanpur 

1JQk1CIi 

Shikpur 

ONGC Dho1h erd 

.Chcr.pnchgrm 13SF Dho1chcr 
Kt.ubh 11rn, 	Kachr, Punch grrn 
P.Fs. .Dho1chor. 

-:4 :-79 
- - - - - 

2 	
4 

•iti,-I 	
. 	 Kh3f)rj1 

. Riu ('csh\ 	 Kokrjhr 	 aqQor 
SR 	 1a1r\,) 	

IZOkrjlir,  . G.'dhj• I(uJ1r rjirj 	
Leh ;'j 	rshQri Kumari. 	 Tibri 	n 

95. Prav 	KuIaQr 
96, Dcepak Dhgai 

97, iraflShashj 1ou1 
1vimj 	Dass 

14 9. aya Dev.  

100,. 'Drijesil Kurnjr Kairi 

UL 	Suh 	Roy 
102 	Njh] 	Rriiargo1aj 

PrLJsgr 135r 	AgQrL11 	Nt 	I 

.LL Sjit 	DP5hwWchy 
Irij 	N. 1 Duniduma 

Cachch Kub1, 
Kumi 	

grrn zrs 
13 a Lrna 

PancliclF am  

bj 
okajan CCi D lmQpur CRPr 

O7, 	tj onV 	ikr w at thflrr)a 
1O. 	

Thytj iirawQr 
ONGC L3aroda C n ti  , 

109 , Puroht Hnsa 	gan 
Rajkot 

l3
L1 

ONGc 	roc1a 

110, AJit Kurnar Dhc1xangdJr ot.  

Padha l(rishn3 D0 
- 

Gazi,nagr 
.. 

£1?1 cF F11jy 	ip 

S!1ivng 	Jam n DhekQr Chafldjthed,a 	• ONCc Gaflhqr 
'A. CRPF 

Ccntd.L;5/ 

Certfed to be true Copy 
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KENDRIYA VIDYALAYA SANGATHAN 
18, ENSTITUTIONL ARE 
5UAII11) jr., HT SiNCIII tiAJc 

NEW DELIII-110016 	
t 

L F. -1(D2001-KVs(E \ ) 	 Dated  
ISFER CANCELLATION ORDER 

['re iepresentatjons of the following Plirnar\ teachc 	ih base 
r 	tr.Lncfe1red - vide this office order dated 21.6.(4(41 	f o r ,; 

tlrelJ.ac ion  of his/het transfer have been considered cefuilv o 
the Tnptent authorit in accordance with the instructici/dcision 

b 	the contiittee constituted for effecting tran;fers under 
l:ue lvi) arid 1(iii) of transfer guidelines. 	 . 	.' 

Accordingly, the., transfer order. of following teachers are, 
hereby cance!1ed. TheIr station seniority will be countt'd dthout.' 
any break. .Heice this will in.no  way exempt them from dp1acement. 
n future. 	 . 	. 	 . 	. 	. 

Si 	iarne of teacher Transferred 	 Grouid 
No.

. .......ram KV 
	. 	To ICV 	 . 	.. . 	., 

l.Smt,P.Shrma 	 NarArig 	Missamari 	Sr.! . 
/ 	. 	 .• 	. 	 disparit 	. 
S'nt. 1 Gosami 	 Kha'i,.ri 	Diru 

J3 Cnt. '1 ti1ta Gcm,arni 	Naiangi 	Digaru 	-do-- 
(44 Smt )D Ro 	 Lhariapira 	Digaru 	, 	-do- 
0f3.Smt.M,Daz 	 . 	ithariaparz., 	Digaru 	-do--.. 	... ..... 	 ...... 

• ø 5 .Smt.NilimaGos. -anj..•: 	Narangi' 	Jagiroad 	-do- 
, --. 	---------------------------.-4-------------------------- 

(Si: •ca:e only) 	- 	. 	,.• 	. 	 .. :. 

This issues with the approval f te Competent Authority1 

• 	 . 	,. 	 (3.C.3IN). ./ 
D.Commissioner(Acad) 

i!:ribut.jQfl to: 	 . 	 . 	. 	 . 	. 
• 1- 	The employee concerned. 	. . 	 . 	. 	. 

The Erincipal, Ky, concerned, 	. 	 . 	. .•. ,..,. 
• ?- 	The Asstt. commissioner, KVS, RO, ccncerned, The station 

Jen±ority may h&counted w.e.f, their 'original date 	-: 

joini.rig in Guiahatj. station pre.iouslsr 
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r 

.I'MN5FWJELIVt.5 	V 

a 
in superscsilott or c,clstlng uWclitieiJotdcrt on the sub)ect, it has bcit Uccideil 	 V  

that lran.ircts In the KenJriyn-\dyalnya SnHMhan will hetcafler be made as rar a 
racticabic in accordance with the guidelines in cated below 	

V 	 V  

2 	In ihc&o guidciinei unless  the coniet ohietwic tequites 

i) 	"Coninilsslone(" nlCflnS Con,rii iionei, Kerdr I y a vd )filays S a nKathan Including 
any ornce,r Liereof who has tncri authuris.cd or deirad to e.xerci5e all or any or 
the powcr5 and Iunctiuns ulihe Coiniissoner; 	

V 

VI 

it) 	' Pcr1chnance means 	 I 
V 	 V 	

.V 	 . 	 V 	 V 	 •jV 

) Where the Annual Conridcntia! Reporl(i) iilare avvlible in the concerncd 
• 	Regional ofl1ce,the as.sssmeii% of IeacJier as . ieflectet. in his AnnttRi 

V 	 Confidential Report for the lost three years p;eeding the year in which 
tranaCers are taken up 	1 	

: 	

V 	 V •V 	 • 	 V  

b) 'Nhtere the Anrrul Coitlidential Rput(s) Inc lai tltce years or any or the laM 
three years is/are not available in the ev,ic.rned 1eionel0111ce for whatever 

V 	reason, the assessment by tin, Asgislant Cnmmi'ioitcr or '!. Renn fitmt 

where translcr is beitig setjghl on lhc wonk and conduct of tIi 	aelnrr 1111 t1n 

	

• year(s) in rcspccl ofwhichn the AC'R(s) iIame not available. 	.... 	: 	

V 

	

t 	, 	i ' t I 
I TMSangnihnn" means the Kentlmiya Vidyalays Sargar'nan 

I 

"Service" means the period during whch * peron  has been holding change of the. 
post In the Sannthan Un arcgulnr hi!,. 	

V 	 • 	

;.'• 	 V 	 VVV 	 V 

.v) 	".Stntion"means any piacor a group or phacee whhin an usbafl aVglornetalloll. 	
V 

V 	 V 	
V 	

V 	 V 	
I 	 I'•. 	 V 

"Stay" flleflflS service at a sintion e*cludnng the peiirii or petiods or vontinnnus 

absence from du1c3 eacevdiing )O days (45 days in . c.ase or NI! Jtviun,Sikkint 	V 
and A&N ls!ands) ata itrc(cii othici' than on training or vacation.  

4 
"Teachier' nrens all catcgoric of teachersin the employment of Sangathan and 

includes Vice-Principals a!id Principals bit doci not include Educ.alioi!  Officers 
• 	

and above. 	. 	•' 	V 	' V 	• 	
V 	V V 

V 	••, 	f• 4 	I 	I 	,., 	I 	:. 

LI 

LI 

viii) 	"Tenure 1  mchns a continuous stay of three years in North E.&clefn P.egion, 

Sikkim, A&N islands and listed hard staiong (Note: While calculating the 

a1oresaid stay,oI three years l  tiiø pctiOd of periodi of continuous abictice florn 

dutic exceeding thirty days (45 days 
jfl  case of ftL egion, Skkim and A&N 

islands) at a trc(ch other thu on maternity leave. training or vacation shall be 

excludcd. •. 	 . 	 V 	 V  

•.. 	 . 	 . 	 V  

• 	•V 	V 	
)V 	 '. 	 V 	.. 	' 	: 	V 

- 	 V 	• 	V 	- 	 V  

V 	
• 	•( crtf d o b true Copy 

V 7dyocatV 

V /. 	. 
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wom ds 	p0r'i 	the rn cuhiflC gendet hhl indud the rem 	
ne endt. 

3.mm tcr mns of tliir ah I mmdi a tr anslcr ii bi lit y all time 
	ioY 	

0fthc K \' S am e liable 

to be tranfttred at any, tim d
e pe nding upon thc ndnmin1ttac 

rencot or on rcqucst. 	
0vided in thcc guide nC5. 1 he domint 

coimsidem ntiofl i 	
cifecting trnimsfcrs 	

l 	ndtmiimmi 	nli\C 	
ad 

orgncnt1um 	
reasomic includmfl9 the ncd to maiiila'n contlflUlt\ unmnierPt 

	ncndcnmC 

schedule imd 	mality of c
ching and toh( etcrmt time ndividUflt inCTC1 

	shall bC 

bsciviC0l 
1 hcsc arc mdc gtiidchndc to facilit ate tlmc 

	
of objeCtiV 	n spelt 

out cntict irarisfetS cannot be claimimed as of ,itit by tiaiSC 
i1thkit 	tcqucStS not do these 

guidelineS intend' to confer any 
suet' right 

• 4. 	

The niacillmum period of set vcc at a Mion lmall, CnCt all not .ecCC three etS 

n the C5e of Assistant çon\missi° 	
and five eai in case' of PrinCip6 t1 

OCC1S 
They are, howevC. liable to be trans1Cm 	

CvCn hcforc 	
of the 

a1orcsad perod, d
cpcnditlg upon 0r

gm ationat tcict.0r ndmiittiC cXigC1mC etC 

l'rimmCiPl5 with 
mm

ttrnding ecdrd.imm ctm'S of their pet fornmncC as 1tited in ACRS amal 

CDSE cIt5 nitty be' retained in a KendrYa \'idynla' cvdn aflcr conipkct of live 

years s aforesaid to promote 
e cdtenCc in the \idvaIaYa 	 S 

for  tmnmm.fVt5 

• Apart from other . the lollu iii ' tmtmhl INC ad mniii ti am mc ; 

(i) 	
A' teacher s liable to be tm mm let cd ttm the iommm 

	
ndnl.ion of the Pt iimcipfl amid 

time CimairlImnrl ui time Vidyfliayil 	
au 	cmmmefl% Comnflmitt 	of tIme Kcntht iyn 

1, 	
V1d.yI8Yt. 

Trarmslcr of 5pousC ofa' Prinmcir.l 	a 	
emmdm ira \'itlyalBY at th station wImvm the 

l'rinciPat is 
working or ucamby. hut nt time \yalaYa 

	lmct e he is a Pu immipnl 

A. far as 0ssihle. time mmmmal tm amucici may he made. dumim)Z 
5Ufl1111C1 vacat%OmmS 

I loweVC, no trautCiS, cxecpt. those omi time 
•
fllo" imig ' minds shall tmc made aflcr 

	I 

August 	
5 

I. 	QmgumiSMiOn1 	
reasons. aduum uitrat%' c y.motimmd amid 

ç5CS OtICtt y  

• 	i. 	
Transfers oil account of death of spouC 	

r serious illness when it is miot 

practicable o defer time transfer tli miel sear. iiiiOlt 
	

using serioUS danger to time 

tile or th teacher. lmiImcr 	'U 
c amid oi'daUut 	S 	 - 	 - 

(etf ed to bc true Copy 

- 	 dYocte 
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III 	 mi III (iVidc(I hi pain 12 

7 	P:ii ily For tinnIrs on rcqtiel fliall 	Itow ilic descending order of cot tinc'd 
vcigJinc lo be calculared iii Iclinc of cnOtIcniclil points for orgactiutint 

minolivillimmm rim nf.tu the ittd&vidual iicvd arid reipiest of the lv'Achels seeking tiatrsftt 
in accordance with para 8 below, 

0 

Pruiiicicd that transfers sought on account or death or $pOUSC within m period of 
• two ycnr.c of death jiiid riicdcnl rotuid.s as pr par ii 9 will he placed en bloc higher than 

• 	othcr listed in pnra 8 of thec (Juidcbite 

(I) 	c )$inulntiiirnl 	 Omit lit' 	ttilird anti aiiieti C111111clilrill lit1tInt 
aft 1111(101 

(a) 	Tinnsi'cr Imm imlnc 	hcic tcniic 	 20 
hs involved (see par a 2(viii) of thcc 

(;utdchncs) 

t) 	Per lot I I taitce: 

uviiN(; O1I'ERFOl(M,\NCF 	 ENI 11LF.1\ENi' POINtS 

Otitstnirdimig 	 10 for ech year 
Very Good 	 0 for each year 
(o1)d 	 .1 fur cm-h year 
Avemne 	 0 Im cdm year 
Lit alkiaclumy 	 (.)1 0 for coch year 

• 	(ii) 	Needs deimtnttd liv the I'lilltm-hig rcrmitrs Onli t'c al1umc'J emtIitlnrcnt .trhn% 
given nninsi vnt1m. 

S Nci, 	R!ASONS/GiU)LJNl) 	 flNi I I I.I:M1iN1 

POINIS 

• A. 	fund and orthopacdicaHv 	 15 

- 	 handicapped persons. Tine sandatds 

or physical handicap will be the same 

• 	 as prescribed by the Govt of India 	•' 

Uor sarmclR)u of Conveyance allowance. 

• 	n. 	aosEcs 

(I) 	Where spouse is a 	 20 

Sangnthtnnt employee 

I: 

' 0 

Certtf.ed to be true Copy 
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\VhCIC r"j.q n 

'l 	IliClit CII 

WIItR 	 M flit 	
t S 

U 	ililillit 	4ith ti  list 

tintli (enU al (t,vI tiI1n:n 	
0 

WI;ic ptwc is an cIIirltCC 

f Sté (R)vcrnII.Icllt tir 1K 

ntiItmuIntt1c binh til 

thv, sniIiSC CflSC 	
tO 

N ni c IIII 'Spitticc ( :sc' 

~KO
r4 	 h iti ec1it jitiiitk wifl lie a at ttcd tinht 	itci c t cicactIct ccks l ncI c' to a 	nt ton 

(a) tillici ittati  OR  ( )IIC vltci c hIiic r 	çiatIV 1itd 	III( (h) 'vIiI C tiI/tICI 	PttC 

lio ~led or nctl'v 	Ibk CiRtitiOlt. i c (b) will. tC\Vt. not 	III IhOSC 

the spouse of the cacher Ic post cd to 	noli- fain ty si ailon p1 0vldcd the It nIISfCr s 

sotiht Ill a phCt' neatest to thic station 	hict C hI c!IIci 	NI C IS p05t d 

C 	intoat tcd'dlvt ced'itl( 	
2 

scpar cct/%vdt' d ladies 

	

'hitchi are 1101 	
It) 

Ct)VCI ed by A( ab;c 

\caI Of 1 
t. 	Stay at the (atItIII Itoili 	

01 CaC11  

whct C the tratislet iS 1cin 	
)& SIV C\CCV(I' 	Ihti CC 

titigltI, 	
CII 	SllbICC I' a 

Ii%%II1I of 20 ptilItS 

OR 

ICUIICI 	viIt1 have 	
21) 

leSs ihati 2 yearS to retire 

* 	 itit thte.pIt1rce of caicutaO 	of rithiemnt poliliS hi IVpCCI ol wcdcal jounds 

a 	111( IIUIIC(I III (lie Pt0Vt'O o 	
of Ilicce UttidCiitlC 	50Ch ihincssvs of tehier 

inl 1/her sd I or hiihicr spouSC and dcpcndetit so LdaiIIltC1 &OI1 	iiiy he pt Ct%bdtl 

by the (otntIflS51 
nr will be considered as rncdtc at w ound lt 

hi aiiftt. 

Note 	
A con v. ill he dcvtttcd to he dcrcndcllt ott he 

cItlS cttliflg or a1tIi the ae of 

2 vai s, 	hiuticVCt is ar her or 	 iii pCI nit3CIiI disabilitY o any hind 

or in n 	)irtCttti c 	ac innit 	A 	tigOtet Will h'd dCCInCd t he 

till ci 	itc cttIlI 	t'I 	ct' itlatlt d i1ICS('CC" 	ol fld Iii 

dvilcildvill 

ert f d to bc true Copy 

ivocate 
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2-1Th 

10(1) Where trnisftr Is 'sought by 	teacher under pnrn 8 of thi 	uidIirrcs Oct 

f coritinuous'stay 013 years iii Nfl jz hard ,talk'ins and '5 years tiStWhCre itt phsrce'i 
winch Were nut oltris choice, or by teachers falling under the Proviso to pnra 7 of 
tceQujdc ! 11 c!! or very hard cases it16lvirrg hurnitni cornpaoir, tire vncncic 
strait be cren(ccj to flCCQflnnnIoJc mini by t rnf,c inig tcchiei with .Iuirgl pvi kni 
oIlny at lijat stntiori provideJ thei have served for not kss thitn that 
station 	Provided thnaCPi.nnncniiais who have been tciarnc'd under IIMU  4 to proniloic 
CxcICflVC . WOUIdnULbtJiSPIaCC1J under this clause. 

(2) 	While transferring out such tcnchrer, efforls will be made to accommodate lady 
tcacher at:ncnrby ptaccs I slathjns, to the exicmnt possible and administratively 
desirable, 

OR 

............. 
• 

crimall, whlcrc'n'vacancy c an not be created at ' a tatIun of tholce of fl 

under this clause bec3use no tcichicr at thDt staion has the required Iemrgsh oItay, 
the exercise will be repeaied for the station which is tire next choice of the teacher 
seeking transfer. 

Note: The trnnslers propoetJ under this rule shall be 'place4 before a 'Committee 
consisting of Additional 	ecretary (E.ducMion) Chairman. Commissioner, -. 
Member and Jo[nt Cornmi333oncr (Adrua) KVS &'the Member Secrethry,  

11, 	In order to vfl'ect transfers inn tcrnnns of pan mm. B and to of thice' Quidelines, two 
priority hlst shall be prepared and opiated as under: 

Pir51 priority list shalt iit all ilm nj'pHc.tions' received fur tran3fcr in tennis 'of 
Imms 7 nnrd8 sirowinng tire emmntkrnenit ôiirts nghillm each appticannt..'• ilil priority 
lkt smut be operated against I .Ive vacancies available during normal course Rr 
being iflled'.tip. ' 

Second priority list will be rnaintaincI in rcpcct of cases of transler in terms of 
pam 	I C) of tire guidelines listing all lire ppiicMions as A'150 the cfflittenirnt points 
of each applicant in tcrr'nrs of prioritics given in para 8 of the guidelines, lire 

applicants included in this priority list alone will be aécomni'odated by 

trati.irerring teachreN with the longest 1'crrod of clay at that tatson rrovndcd they 

have emvcd for not lcc., than 5_years Pont the date of joining at that station for 

this purpocci a Inst of persons wino have scr ed for 5_yeaij or more nt the stations 
slna Ii he prepared by die A s..ci Si alit Cusiiinnissiuncn 5 of I hc respectivc .  i cgitnis a rid 
dispiaycd.  

i t  

12. 	rvluttmal transfer may he permitted on atifact ion of the CminuiS5it)nCr but, such 
cases will be takcii up on completion olaninual traiisfers as per ciausc Band 6rn1ilctd by 

ii, 
30 Scptcniit.rer. 	. 

1.1., 	liUra 	and 	inter-regional 	trarnsfm s niav 	as • far 	n.c practicable. 	I" 	made 
sinmruhtanreously.  



( 

/ 

& 	Upon 
piottOti0I ur direct 

rcet\ tItle n 	s I' Iilrc p1Sl iitU( IiUI' UItlVI A çr.t ;tnt 

risc 	5. all u tter shalt IICCC1 ity be 
posuct to a titl er cit Stale ottO' thtrti lire 

	

UflC wild 
e Ire iS 

05tcd or dot 11td. 	
IIIC çflSC' tr 	be. subCc' to 	

Ut 

	

Subject to ñvnilat"Y 	
f vacanc 	1(1 	hçT 	,j,ritt IiVC t cnso" 

who tc dUO to I tit e VIIIIIU IICI 	
)Cfl 	

1llY 110' he otcd 
otSt 	

titch holild Si nt ii 

	

their set VCC nt the saffid t ntUl 
priut 10 	0I00 	dUC S m't çCV 	tb cc yrill 

A t cachr (Il plolirollOIl shall 
ncCC 	he post 	out 0f (tIC 

ieg' WhCT c he is 

C'II ittty 05tcd I bnWCvct, a lady 	
che' may U 	

I'C 0SI 	
the came 

ic011 but a dish 
ict or two away jto'fl tire 	

5tit 	ptaCC of 15tin. 5uhet to 

avaiiahY <f vacaliCY 	 o f 
• 	the. 	

India 	the

11 

t(i 	
Trnl%SUCc iA wiIII be 1euht 	as pet 

7 	AS' Coi11 sioner wit 	cOmPCt' 	
chfl 	

the hcadtt 	
0 

teacher ofl adlI5tt 	rUfl 	
to any ptaCe with 	

the non ; 

 
IlIc flt and direct 

him to cctat 	
his duties there 1 lr A5tt 

çomfh 	nets hafl ICtTt ç01t 

case with 1ul 
faCtS to the 

Comu" •wn for co1' 
niMi° i dri tC ttO" 

.ttiiiCS. 

I . 	
htrt wit tatrdln anythnr ccrItt1n1 

	in thcC rt 

n teach" tn 	ll 111 	ttvet' i Ir;rt'k" lie 
II :tlt 	

ti 1t amy krn*dl iv:r \'itt riivt 01 

utlice 	
,t tin' Snnt%t ni LIIIV liltIt' 	II1 \tIII 	%' It 	tell 	

I1t('t" 

11) 	

an clauSe 5 	d o i) of these guidd 

b) 	the CornmiS0I 
wU be cOlflPe%' O 

nla 	dCP1ltr 	
fitrfl tire guidctht5 

	

may cosidCt nCCC5TY w•t the priot 
appT0' 	1 the 

(c) ' the rcquet of 
teacher may he .0rdr 

	for t'fl" 	
to a tfltOfl 	mccPt t 

hreh no other per son tins tnnd c a cinilli or citlCSt evc1 

if such 
tcaehet Inns trt't 

SUt)lflItt 	the 	
in ilt pie st 	 d 	

0fto ma t the time f nulfltht Ii 

or within the tune ii mu pi csc' utcd for the pt jC. 

d) ' 	
oiluWil' Cases Will tIOt he 	

çd fol It an1 ci 

caSC 	
ul• lduCatmn 0 flied 	Acsicl 

ant (01111 	cr0flC1 	liii t nnst'et 	itittitit 

cuillI1t' 	
tIi cc yefli S' 	

y flt the t aC to 	
hich IIrCV WC 	

1itStCt 1  UP0t ' 

ii) 	
casCS whdl e a tenchiet. 	

ttilCn1i1' t)fliC, t ASSiStflt ç0mmi'" 
	

wn 

tr ,  atisfctT ed on gloUlidSoncd in 
	si). 6 and 7 UI ttres 	

iItt t'tilC . 	lI 1101 

he 
corrsiddtc for transfer 	

tholt c'P1'

la at tire cttl1 	
which

cd 
they WCrC SO 

to be true Copy 
I

. 
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(Ill) 	Ptcl;inl. 	I Wilcrillim 	01111CCIII 	niid 	AI'lAffl 	toininI'iimti' 	III -IWI 	he 

tinit(crciI linuk II) tI. 	1Iic 	tnh'itI IJIflI% 	Iieiv tlu'v 	rIc tiniittctrrd tnilit'i 	'i 

C () InIl ( titltI (if lic(iod ,  n 	lIc ititt in prnA 'I nloc iitiIcn piiod ol tltt'c' yvill it 

l;Ai cIn1ied e 

(lv) 	cnc 	ni Ii 'it i(Itli%$ 	vi(Ctl%Vr on IN, cvi I rIiiltinc'IIi tit Oil pt(iilIOlIl(i 1161etl ilir. 

c(IiiIIiIc'IC tliiee ycfltS of IIJAY At the itv ot ihvlt pooing eccpt tiirii, In vnw of 

WWIICII ten'Iier 3, the t vqtie t fIr 1xisooK to n piAcc of viili;vc cnn he ct,iiidci i'd 

aller atiy of nile >'enr ihiwiiI not, however, he pHc.hle hi cc vuvcieil ti 

• 	 pare 	,G, and 7(I) olthea.e OklalIne3. 
 

19. 	These C 	
.,J1)I 

 

• 	 ukJoIIne shall niutaUs 	utandIsppIyio non.tcAchirlg ItInIT to tile ctcn 

applicable. 	•. 

20, 	tinny d;rnculty arises in Siving eflcci in ihete goidelinm the ( rnniikncr may 
pass such urdcr as appears to him to be nece.aiy or cpcdicnt for (he purpose of 

removing such diflcuIly.  

jr any quc;tion riscs as to the interprelation of these u Iclinc. it shAll be 

decided by the Coiiunissioricr. 

The nit cot h,n of all the cniplo) - cci it I nvh cd in lt.nic 5t(  21) olthc Edricnlion (ode 

and rule 20 oftlic CCS(Conduct) Rules %%lich rrovide 	untJr: 

• 	 (1) 	An per Rule .$.(i 7) of i,ducniinn ('ode 

"No teacher ihnhl tclircient hk pfle%Ance, If Any, 	cpt thruh proper rhntieI, 

• 	 nor will he convss Any nnn.omcll or c'i, ide Influence or suppcurl In respect of 

• 	any matter licrthining to his sr ice in ihc VidNAIAvA  

(ii) 	As per Ruk 20 of CCS(Conduct) Rutci. 

• 	• 	No (Jovi. •servrunt s hnI I bdop or Mt enipt to hr Ing Anv politic t or oilier thle 

Influence to beAr Upon any Itoptriot nurhnnit) ,  to Inuiher hi, Ii 4r1 in repet of 

matters pcitainng to his service under K\'S. 

If the nhove )rØviinfli At nientiorued At 	) And (ii) AiOvC Alt Conit A\Vlicd. the 

lullowing artiotil shall loilow: 

11141 the name of the applicant vilI be tenrnved from the priority list And 

hcIsIe wilIhc cicbnrrcd for thirc-e wears from hicit 	
.. 
c  . otisidelcd br tininslec 

without Any further celccence to the tcaclicr 

I hat Ihe teacher will be operito dis6plinary piperrdings as per ittics.. 

to 	
CopV 

ate 



L:c3.: 211.g 

No. F. 1 0-X/2001 -KVS(GR) 1 9557 	 Date: 19.11 .2001 

. T?nrs't In 	 I' 1 r+ ,-t4 '  an, nl nt roan 	a ii at to nor. to ,1 fnr 	t ran rn ar n, r..a 
IJULJ • i Ji YVQ.ii11 	'i IIL t.'I. 	 VVtit) 1LCLV 	l 	WI 	yai 	1 lil)I 

at the present station in the present post (as on 31.03.2001) 

SLNo. NAME DATE OF JOINING 
1 tff 	Q11 ñtZ 7i1 

 lvi. JaIIJ. %J 	I 	t 

 M. Devi 11.08.78 
12 T 	i.. 	T1 )AAfl 17fl 

4. Lily Das 13.0879  
fl fl......L 
F. Dc.iiui-ii 

no no O(\ 
VO.VOOV 

6. T.Sen 10.0891 
P7 	 - 
I. 

11. 
lViIId DUIUU-I1 

'ti AP7 0 11 
Li.JI..O3 

8. Usha Cha.bbra. 230783 

T7 It 
r. lvi. D(M411 

I\A AA 01) 

10. S. Talukdar 26.07.84 
1 1 

.J  
	
1J u 
Tx..  1

oe
. - - y - ')I' /V7 0 4

Oq 

12. Mita Sen 	. 03.0884 

ii. ivi.lZahman - 

14. A. Kalita 08.08.84 

15. S. Bhattacharjee 08.08.84 

16. P. Goswami 
t 91 	I 

27.08.84 
I 1/. ivi•raruan (\fI 	.1 

Fl zIflQRL1 

-I a ly. t iffl 	 I 	I lvi. tiortnaur a 	C. r iD.UZ.D ZS 

r 'r. YA (17 sc 

 TriptiBorgohain 08.08.85 

 V ')fl () 9 2S 

2. T. K. tiegum 26.08.85 

C a  1 (12 Qc .., S .t.nl,%J. 

certf cd to be true Copy 
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25. 	A. Goswarni 	 01 .0986 

T T 	01_ 
'.'. 	L. 	1lU.iI1Ict 

Al AAO 
Vi .VY.OU 

27. I. Dowara.h 01-09.86 
1K 	VKI -N 
ivi. -lvi. iias 

A') AA OC vj.v,.ou 

29. Swarupa Dey 08.09.86 

.v. A 	L * 	iThi i-ucnaria JDlILlyUiI 
1 1 
I I .U.00 

31. Bithi Sen 07.10.86 
-p. 	-• 	i-s • 	1 . 1* 

iviis vipan uas -1 	•4 	1 	1 	'l P 
IL.! 1.00 

a 
Sniti 	A. Shrrni 1 R 17. Sf 

-' A 1 1 	T'i T 	I ivirs. B. uea uo.vi.oi 

1) Tir 77 1n9,7 

36. Tapashi Neogi 11.11.87 

P flrncwnii 10 11 R7 

-i n
.iö. 

t t 	 ri 
MrS. U. Koy 

 Mrs. A. Choudhury 0 1.01.90 

 Mrs. J. Choudhury 17.01.90 

dl i1 	P Rirnir 10 	QA - .'-•--. 

 Miss D. tiaruali 19.03 .90 

 Smti. R. L. Deuri 19.03.90 

 Mrs. D. D. Sharma 1.02.91 

Ac 1iTr0 	Tn'inrl,'n LVAI,. 	. fl 1101 .1. 

• 	46 K. tiorgohain. 04.01.92 

41 1i11, 	t 	D 	(l,,-'.ir1hii,'t, Al IY) 01 

48. • 	Mrs. M. R. Muiz 04.02.92 

40 A A,g V T1i,1rAn.' nil flu 01 • MUL a.i'... 	A 	I1 L4L'%.U.L  

• 	50. Mrs. RinaDas 22.10.92 

ci r u 	in nu IVIL 15, s... • ',LIar%J a v ai Ly I iJ • 

52. Mrs. S. Chakravartv 28.10.92 

?A 	A 	Ail IVILb. t. i-tiiiiicu All 1 1 CV) V.I I.7 

54. SubodhDas 	 - 13.07.93 

(,rt.ed to be true Copy 
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I I 

55. 	Mrs. M. Sultana 	 06.08.93 
CC 

	

K_.. 	L7 

	

ivus.  K. 	JOSwdiIii 1/\(\ofl') 

57. R Pathak 1 0,ffl93 
CO jr..... 	A.. 	c-...: 

IVIIS. /U1U tJUOz 1I\AOC') 
iu.vo.y. 

59. Mrs. S. R. Chakravorty 10.08.93 
0'). i- .. 	a- 	- 	

- IVII'S. IV!. t.Jogoi 1 f\ 1\ 0 

Mrc T .  Pniy1n1rj iO .08 .93  

p k 	(1 •1 	1 	1a 	i-b 

	

ivirs. NKflä U. 	aruan 

Mrc N .  Thinl1lh 12 OR Q' 
1 

o+. 
7. f 	(I 1 I 	T 
iviiss MKfl 	uevi  

Mr 	A 1T 

P P 

00. 
p1-, 	7% 	Pl 	II 
1. iwy 'nouanury I 	t\  

i i.uo.'i 

 Kalita Devi 13.08.93 

 Dipika Devi 16.08.93 

Ecrtifd to be tvue  CO P Y 

Advocate 


